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(c) the time by which it is proposed to be 
increased; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTYOFMINES(SHRIBALRAMSINGH 
YADAV): (a) to (d) The rats of royalty on 
minerals other than ooal, lignite and sand for 
stowing were last revised in May, 1987. The 
next revision was due in may, 1990. The 
Ministry of Mines constituted a Sudsy Group 
in April. 1989 to consider the questbn and 
make appropriate recommendation to Gov­
ernment. The study Group submitted its 
recommendations to the Ministry of Mines in 
April. 1990.

While the recommendations of the Study 
Group were under consideration, the Su­
preme Court of India and various High Courts 
struck down as ultra vires of the Constitutbn 
some of the State Acts under which cess, 
mineral rights tax and other such levies on 
minerals were imposed. The Supreme Court 
of India in case of M/s Orissa Cement Ltd. 
Vs. State of Orissa & other finally disposed of 
a number of appeals filed by either State 
Govemment or other aggrieved parties in its 
judgement dated 4th April. 1991 holding all 
such levies to be beyond the competence of 
the State Legislatures. In view of this 
judgement of the Supra Court If become 
necessary to re-examine the recommenda­
tions of the Study Group in the cortex of 
demands from various State Governments 
for compensating the k>ss of State revenue 
on account of non-very of any cess, mineral 
rights tax. land tax. etc. Various State Gov­
ernments were earlier levying several 
categoies of Imports including cess, mineral 
rights tax etc. There was also large variation 
in the rates of such leviesfromStateto State. 
Taking these factories Into conskieration 
and also factors like to PMV of 1990, the 
oonditbns in domestic and export maricets, 
nature of end-use of a mineral in kidustry, 
the matter has been examined in the Ministry

of Mines had detailed proposal for revisk>n 
of rates of rovalty on various minerals is now 
^nder active oonskieratk)h of the Govem­
ment.

[Ef^/is/}]

LPG Connection In Maharashtra

2399. SHRIMORESHWAR SAVE: WHI 
the Ministerof PETROLEUM AND NATURAL 
GAS be pleased to state;

(a) the total number of applrcants on the 
waiting list for LPG gas connecttons in 
Maharashtra. District-wise;

(b) the number of applk̂ ants on the 
waiting list for more than three years; and

(c) the time by whk:h the waiting list is 
likely to be cleared?

THE MINISTER OF STATE IN THE 
MINISTYOR PETROLEUM AND NATURAL 
GAS AND MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR); (a) to (c). As on 
1.10.1991, there were about 13.48 lakh 
persons on waiting list in Maharashtra, 
efforts are on to give LPG connectbns to as 
many applk»nts as early as possible.

Hydraulic Mining and Deaulphurlsatton 
Plant at Bargolal, Assam

2400. SHRI RAMESH CHAND
TOMAR:

SHRI CHETAN P.S. CHAUHAN

Will the Minister of COAL be pleased 
to state;

(a) whether the Unk>n Government' 
propose to set up a hkiraulic mining and de- 
sulphurisation plant for productton of coking 
coal at Bargolai. Assam with the Chadian 
arastance;


